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says that twelve thousand persons were 
without shelter while the Government says 
that nobody had been refused admission. This 
is a matter which has to be verified. We will 
certainly undertake to verify it. If really more 
people need shelters, shelters will have to be 
provided and Government will take steps. In 
regard to the basic question which has been 
raised times without number over this 
particular matter, whether the deaths that have 
occurred are deaths which could have been 
avoided, that I think Sir. as my cclleague, "the 
Health Minister, has mentioned, is a matter 
which is not verifiable. 

•282. [The questioner (Shri J. H. Joshi) 
was absent. For answer, vide col.  2124 
infra.] 

SMALLPOX ERADICATION WEEK 

*283. SHRI KRISHAN DUTT: Will the 
Minister of HEALTH be pleased to state the 
number of vaccinations performed in each 
State during the Smallpox Eradication Week 
which was observed all over the country from 
25th September to 2nd October, 1963? 

THE DEPUTY MINISTER IN TH* 
MINISTRY OF HEALTH (DR. D. S. RAJU): A 
statement giving the required information is 
laid on the Table of the Sabha. 
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SHRI KRISHAN DUTT: From the statement 
I find that in respect of Gujarat and Jammu 
and Kashmir it has been mentioned that 
figures are not available. Am I to take it that 
no such Week was observed in these two 
States or whether the Eradication Week was 
observed but the figures are not available, and 
what is the reason for the figures not being 
available so far? 

DR. D. S. RAJU: The Week was observed. 
We asked them to send us the figures. I think 
they will send them soon.   We have reminded 
them. 

SHRI KRISHAN DUTT: May I know what 
was the target fixed for this Week in terms of 
number of vaccinations to be carried out and 
what was the percentage of achievement? 

DR. D. S. RAJU: No specific targets could 
be fixed but everyone was encouraged to do 
as much coverage as possible. 

•284. [The questioner (Shri R. K. 
BhwwaDea) was absent. For answer, vide 
col. 2125 infra.]. 

[INCOME-TAX REALISED FROM INDUSTRIES IN 
PRIVATE SECTOR 

•285. SHRI M. C. SHAH: Will the Minister 
of FINANCE be pleased to state: 

(a) what was the amount of revenue 
realised by Government from industries in the 
private sector by way of income-tax, super-tax 
and surcharge during the First and Second Five 
Year Plan periods and the first two years of the 
Third Five Year Plan; and 

(b) what was the amount of revenue 
realised from the industries in the private 
sector from excise duty during the First and 
Second Five Year Plan periods and in the first 
two years of the Third Five Year Plan? 

THE DEPUTY MINISTER m THE 
MINISTRY OP FINANCE (SHRIMATI 
TARKESHWARI SINHA) : (a) and (b) Separate 
statistics are not being maintained for private 
sector industries   and   public   sector  
industries.      ,' 

SHRI BHUPESH GUPTA: May I know why 
separate statistics are not being maintained in 
regard to the private sector industries—the 
public sector is a different proposition in this 
matter—especially when the Minister himself 
has made statements in his previous answers 
that these people were evading taxes and 
arrears were not being collected from them? 

SHRI T. T. KRISHNAMACHARI: Well, 
we think that no useful purpose would be 
served by maintaining separate statistics and 
this has nothing whatever to do with evasion 
of taxes. 

SHRI BHUPESH GUPTA: So far aa arrears 
and other things are concerned, the public 
sector is under the Government. But the 
private sector, although the Government is 
influenced by those people, is absolutely inde-
pendent. In such cases when we know that 
arrears are not being paid, why can't, for the 
enlightenment of the Parliament and the 
country, separate account be kept of the 
arrears due from the private sector, especially 
from those at the top? 

SHRI T. T. KRISHNAMACHARI: That 
decision has to be that of the Government in 
power and the decision of the Government is 
that no useful purpose would be served by 
maintaining separate statistics. 

SHRI A. M. TARIQ: Sir. the public sector 
people cannot evade income-tax or its arrears 
nor can they play any fraud with the income-
tax department. But we cannot say the same 
thing about the private sector. So the question 
is, how can we know what is the difference 
between the two. And I think there must be 
two different registers. The House must know, 
and through the House the country must know, 
the difference between these two. So is it not 
necessary to have-two different schedules for 
these people? 

SHRI T. T. KRISHNAMACHARI: It is a 
very valuable suggestion which will be 
examined, though it may be- 


